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वािण᭔य-कर िवभाग 

———
अिधसूचना

अिधसचूना स᭎ं या 16/ 5202  -रा᭔य कर )दर(  

एस0 ओ0 157, Ǒदनांक 17 िसत̱ बर 2025--िबहार माल और सेवा कर अिधिनयम, 2017 (िबहार 

अिधिनयम- 12, 2017) की धारा 9 की उप-धारा (3) और उप-धारा (4), धारा 11 की उप-धारा (1), धारा 15 की उप-
धारा (5) और धारा 148 के तहत Ůद̝ त शİƅयो ंका Ůयोग करते Šए, िबहार रा᭔यपाल, इस बात से संतु̽ ट होते Šए िक 
ऐसा करना जनिहत मŐ आव̻ यक है और जीएसटी पįरषद की िसफाįरशो ंके आधार पर, एत̝Ȫारा, वािणǛ - कर िवभाग  
की अिधसूचना सं̏ या 12/2017 रा̕ य-कर (दर) िदनांक 29 जून, 2017 िजसे िबहार गजट असाधारण अंक  संƥा 555, 
िदनांक 29 जून, 2017 Ȫारा Ůकािशत िकया गया था, मŐ और आगे भी िनɻिलİखत संशोधन करते हœ, यथा:- 

उƅ अिधसूचना मŐ,- 
(क) सारणी मŐ,- 

(i)  Ţम संƥा 18 के समƗ, ˑंभ (3) मŐ, खंड (ख) के पʮात्, िनɻिलİखत ˙ʼीकरण अंतः ˕ािपत िकया 
जाएगा, अथाŊत्:- 

“˙ʼीकरण.- इस Ůिविʼ मŐ िनिहत कोई भी बात िनɻिलİखत पर लागू नही ंहोगी: 
(i)  िकसी इलेƃŌ ॉिनक कॉमसŊ ऑपरेटर Ȫारा Ůदान की जाने वाली ˕ानीय िवतरण सेवाएँ; या 
(ii)  िकसी इलेƃŌ ॉिनक कॉमसŊ ऑपरेटर के माȯम से Ůदान की जाने वाली ˕ानीय िवतरण 

सेवाएँ।”; 



 
2 ǐबहार गजट (असाधारण),  17 िसतà बर 2025 

 (ii)  Ţम संƥा 36ख और उससे संबंिधत Ůिविʼयो ं के पʮात्, िनɻिलİखत Ţम संƥाएँ और उससे 
संबंिधत Ůिविʼयाँ अंतः ˕ािपत की जाएंगी, अथाŊत्:- 

(1) (2) (3) (4) (5) 
36ग शीषŊक 

9971 
बीमाकताŊ Ȫारा बीिमत ʩİƅ को Ůदान की जाने वाली जीवन 
बीमा ʩवसाय सेवाएँ, जहाँ बीिमत ʩİƅ एक समूह नही ंहै। 
[कृपया पैरा 2 मŐ खंड (जेडएफबी) देखŐ] 
˙ʼीकरण: शंकाओ ंके िनवारण हेतु, यह ˙ʼ िकया जाता है िक: 
क. यह छूट उस बीमा अनुबंध पर लागू होगी जहाँ बीिमत एक 
ʩİƅ है, या एक ʩİƅ और उसका पįरवार है। 
ख. उपयुŊƅ (क) के Ůयोजनो ंके िलए, पįरवार मŐ बीमा अनुबंध मŐ 
पįरवार के ŝप मŐ बीिमत सभी ʩİƅ शािमल होगें। 

शूɊ शूɊ 

36घ शीषŊक 
9971 

बीमाकताŊ Ȫारा बीिमत ʩİƅ को Ůदान की जाने वाली ˢा˖ 
बीमा ʩवसाय सेवाएँ, जहाँ बीिमत ʩİƅ एक समूह नही ंहै। 
[कृपया पैरा 2 मŐ खंड (जेडएफबी) देखŐ] 
˙ʼीकरण: शंकाओ ंके िनवारण हेतु, यह ˙ʼ िकया जाता है िक: 
क. यह छूट उस बीमा अनुबंध पर लागू होगी जहां बीिमत एक 
ʩİƅ या एक ʩİƅ और उसका पįरवार है। 
ख. उपयुŊƅ (क) के Ůयोजनो ंके िलए, पįरवार मŐ बीमा अनुबंध मŐ 
पįरवार के ŝप मŐ बीिमत सभी ʩİƅ शािमल होगें। 

शूɊ शूɊ 

36ङ शीषŊक 
9971 

Ţम संƥा 36ग या 36घ मŐ िनिदŊʼ बीमा सेवाओ ंका पुनबŎमा। 
 

शूɊ शूɊ 

(ख) पैरा 2 मŐ, 
(i)  खंड (जैडई) के ˕ान पर िनɻिलİखत को अंत: ˕ािपत िकया जाएगा, अथाŊत्:- 

“(जैडई) 'माल पįरवहन एजŐसी' से ताȋयŊ ऐसे िकसी ʩİƅ से है जो सड़क मागŊ से माल के 
पįरवहन के संबंध मŐ सेवा Ůदान करता है और िकसी भी नाम से माल भेजने का नोट जारी 
करता है, िकȶु इसमŐ शािमल नही ंहै:- 

(i)  कोई इलेƃŌ ॉिनक कॉमसŊ ऑपरेटर िजसके Ȫारा ˕ानीय िवतरण की सेवाएं Ůदान 
की जाती हœ, 

(ii)  कोई इलेƃŌ ॉिनक कॉमसŊ ऑपरेटर िजसके माȯम से ˕ानीय िवतरण की सेवाएं 
Ůदान की जाती हœ”; 

(ii)  खंड (जैडएफए) के पʮात् िनɻिलİखत खंड अंत: ˕ािपत िकया जाएगा, अथाŊत्:- 

“(जैडएफबी) ऊपर तािलका मŐ Ţम संƥा 36ग और 36घ की Ůिविʼयो ं के Ůयोजनो ं के 
िलए, 'समूह' का अथŊ ऐसे ʩİƅयो ंका समूह है जो बीमा Ůाɑ करने के अलावा एक समान 
उȞेʴ से या एक समान आिथŊक गितिविध मŐ संलư होने के िलए एक साथ आते हœ, और इसमŐ 
शािमल हœ: 

क.  िनयोƅा-कमŊचारी समूह, जहाँ माːर/समूह पॉिलसीधारक और समूह के सद˟ो ंके बीच, 
लागू कानूनो ंके अनुसार, िनयोƅा-कमŊचारी संबंध िवȨमान हो; 

ख.  गैर-िनयोƅा-कमŊचारी समूह, जहाँ बीमा के अलावा अɊ सेवाओ/ंगितिविधयो ंके िलए 
माːर/समूह पॉिलसीधारक और समूह के सद˟ो ंके बीच ˙ʼ संबंध िवȨमान हो।”; 

(iii)  खंड (जैडजी) के बाद, िनɻिलİखत खंड अंत: ˕ािपत िकया जाएगा, अथाŊत्: - 
“(जैडजीए) 'ˢा˖ बीमा ʩवसाय' का अथŊ ऐसे अनुबंधो ंका कायाŊɋयन है जो ŝƫता लाभ 
या िचिकȖा, शʞ िचिकȖा या अ˙ताल ʩय लाभ, चाहे वे आंतįरक रोगी हो ंया बा˨ रोगी, 
याũा कवर और ʩİƅगत दुघŊटना कवर Ůदान करते हœ;”। 

2. यह अिधसूचना िदनांक 22 िसतंबर, 2025 से लागू होगी। 
 [(सं०सं० िबŢी-कर/जीएसटी/िविवध -21/2017 (खंड-21) 16] 

िबहार-राǛपाल के आदेश से, 
संजय कुमार िसंह, 

राǛ कर आयु̋ त-सह-सिचव। 
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,lŒ vksŒ 157] fnukad 17 flrEcj] 2025 dk vaxzsth esa fuEufyf[kr vuqokn fcgkj&jkT;iky ds 
izkf/kdkj ls blds }kjk izdkf’kr fd;k tkrk gS tks Hkkjrh; lafo/kku ds vuqPNsn 348 ds [k.M ¼3½ ds v/khu 
vaxzsth Hkk"kk esa izkf/kd`r ikB le>k tk;A 

[ ] 

 
 

The 17th September 2025 
Notification No. 16/2025- State Tax (Rate) 

S.O. 157, Date The 17th September 2025-- In exercise of the powers conferred by sub-
sections (3) and (4) of section 9, sub-section (1) of section 11, sub-section (5) of section 15 and 
section 148 of the Bihar Goods and Services Tax Act, 2017 (12 of 2017), the Governor of 
Bihar, on being satisfied that it is necessary in the public interest so to do, on the 
recommendations of the Council, hereby makes the following further amendments in the 
notification of the Commercial Taxes Department, Notification No. 12/2017- State Tax (Rate), 
dated the 29th June, 2017, published in the Bihar Gazette, Extraordinary, vide number 555, 
dated the 29th June, 2017, namely:-  

In the said notification,- 
(a) In the table, -  

(i) against serial number 18, in column (3), after clause (b), the following 
explanation shall be inserted, namely:- 
“Explanation. - Nothing contained in this entry shall apply to: 

(i) local delivery services provided by an Electronic Commerce 
Operator; or 

(ii) local delivery services provided through an Electronic Commerce 
Operator.”; 

(ii)  after serial number 36B and the entries relating thereto, the following 
serial numbers and entries relating thereto shall be inserted, namely: - 

(1) (2) (3) (4) (5) 

“36C Heading  
9971 

 

Services of life insurance business 
provided by an insurer to the insured, 
where the insured is not a group.  
[Please refer to clause (zfb) in para 2] 
Explanation: For the removal of 
doubts, it is hereby clarified that: 

a. This exemption shall apply to 
a contract of insurance where 
the insured is an individual, or 
an individual and family of the 
said individual. 

b. For the purposes of (a) above, 
family shall include all 
individuals insured as family 
in the contract of insurance. 

Nil 
  

Nil 
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 (1) (2) (3) (4) (5) 

36D Heading  
9971 

 

Services of health insurance business 
provided by an insurer to the insured, 
where the insured is not a group. 
[Please refer to clause (zfb) in para 2] 
Explanation: For the removal of 
doubts, it is hereby clarified that: 

a. This exemption shall apply to a 
contract of insurance where the 
insured is an individual, or an 
individual and family of the 
said individual. 

b. For the purposes of (a) above, 
family shall include all 
individuals insured as family in 
the contract of insurance. 

Nil  Nil 

36E Heading  
9971 

Reinsurance of the insurance services 
specified in serial numbers 36C or 36D. 

Nil Nil”; 

(b) in paragraph 2,  
(i) for clause (ze), the following shall be substituted, namely: -  

“(ze)‘goods transport agency’ means any person who provides service in 
relation to transport of goods by road and issues a consignment note by 
whatever name called, but does not include 

(i) an electronic commerce operator by whom the services of local 
delivery are provided, 

(ii) an electronic commerce operator through whom the services of local 
delivery are provided”; 

(ii) after clause (zfa), the following clause shall be inserted, namely:-  
“(zfb) For the purposes of entries at serial numbers 36C and 36D in the table 
above, ‘group’ means group of persons who join together with a commonality 
of purpose or for engaging in a common economic activity, other than availing 
insurance, and includes: 

a.  Employer– employee groups, where an employer-employee 
relationship exists between the master/group policyholder and the 
members of the group in accordance with the applicable laws;  

b.  Non employer– employee groups, where a clearly evident 
relationship exists between the master/group policyholder and the 
members of the group, for services/ activities other than insurance.”; 

(iii) after clause (zg), the following clause shall be inserted, namely: - 
“(zga) ‘health insurance business’ means the effecting of contracts which 
provide for sickness benefits or medical, surgical or hospital expense benefits, 
whether in-patient or out-patient, travel cover and personal accident cover;”. 

2. This notification shall come into force with effect from the 22nd day of      
September, 2025. 

[(File No. Bikri kar/GST/vividh-21/2017 (Part-21) 16)] 
By the order of Governor of Bihar, 

Sanjay Kumar Singh, 
Commissioner State Tax-cum-Secretary. 

 
———— 

अधी¢क, सिचवालय मुġणालय,
ǐबहार, पटना Ʈारा Ĥकािशत एव ंमुǐġत । 

ǐबहार गजट (असाधारण) 1520-571+10-डी0टȣ0पी0 ।
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